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IM THE CEITPUL MINISTFATIVE TRIBMNEL, JAIPUR BENCH, JAIRDR ~—
0.A Nx, 23752733 D, of order: 13.5.1994
Teju Singh .. :Applicant
Vs,
Union of Indi2 & Ors, : Fezponients

Nonez vresent for the a=zplicant

Mr.M,Rafig : Counsel for respondents
CORAM:
<f , Hon'hle Mr.Gopal Krishna, Member{Judl.)
orn'hlze Mr.O.P.Sharma, Member (Adm, )
FER HON'BLE MF..GOPAL FRISHIA, MEMBEER (JUDL).

Applicint Teju Singh in this aopli-cation under Sec. 19
of the Administrative Tritwnals 2Act, 1925, has praysd for the
following reliesfs:

“i) That the tssks for Phons Mzch@nic held on Sth & 92th
May 23 may ke annulled and thege tezks ke held agerin
giving the a-plicant nscassary omportunity,
- ii)That the 3pp

licant e declared 2ligible for acpesring
at the Jepartmental tzzts for the rost of Fhone Mecha-~
Prathma arnd Madh"ma Examination of Hindi S3ahitya
Sammezlan Allahatsd in 311 compulsory subjects as also
English 2z one of hie optiorflsubjects At the aforesaid

eramimtions couplad with Secondary Fxamination in

Englizh alone passed from the Secondary Biucation Board,
Pajasthar, Ajmer, The Pooklet issued hy the Hindi Univer-
Sity-Hinii Sahitys Sammelan Allah2aksad containing Pules

ard Syllabii of Prathm3a and Madhyma Ex3imd contiins

i e mentinon in para (1) on page 7?2 in the Thapter
VI that PFrathma sxamination is &qdivalent to High School
Evamination 2nd Madhyama - Visharad is equivalent to BJA,
Evamiration for purposes of amoloyvnent under the Centrsl
Govrt, a8 per the Central Govk, MHotifisation isaned on
1£.,2,1970 vide their rotification Mo,FP-7-50,/63/H-1 by
the Ministry of Edncdtion and Youth Servicses, SGovt, of
India, New Delhi, photo &atit cony of entract of which is

enclozed as AnnexurslNo,3."
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2. Monz is present on behalf «f the aprlicant in spite of the
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fact that the case was listed for hedring toddy. We have heard
C#MLR the learned counsel for the rezpondents. The leirned counsel for
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the rez2pondents hazs prodiuced

1-TE=-II(I) 32ted 29.2.91 on ths

sefore af 3 cony of letter

subje

o
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NoeoT =2,

ct of intreduction of new

technicdl ciadre in Sroap-C of the Depirtment of Tslecom. Which
as .
h2s hkean t2ken on record, Paya & of the letter proviles/f3llows:
5,411 non-m3tric. c@sudl (Tempoodiry Status) micdoors may
e Alloweld ko Avpedr in the screening test for Phone Mecha -
nizs in future, All Group-D staff and -3z43l laksur {(Temp-
orary Status) ... (rot lzgikle) in Zections other than
Telecom such 38 telegragh traffin, Telecom Civil Wing,
Arscounts, will 3lsc be 3llawed to 2ppedr in the sereening
test for Phione Mschanic."
The 3wplic2nt haz already been 3llowed ko Appedr the deart-
ment2l test for the post of Fheone Mz:chanic held on 285.58.'21, It
has been stated by the lelfrned coungel for the respondentz that
the ! »pllhant haz alreddy Iwvs=mzc Anpelred 3t the #32id tect,
3. We 3are of the view that the grisvancz «f the applicant
does not saruyive any longer., The 0.8, is Jdismissed with mo
order 2s to costs,
S
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N Cornrne
J .
N (G, 0, Sharwt) {Coral Frig¢hna)
Member (&), Member (J) .,
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